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(iii) GSR 71 (E) published in Gazette 
of Inaia dated the 3rd March, 
1980 together with an explana-
tory memorandum jpeggttting £e- 1 
vision of exchange rat£s of SwiSS 
Francs into Indian currency or 
vice-versa.

(iv) GSR 72 (K) published jn Gazette 
of India dated the 3rd March, 
1980 together with an explana-
tory  memorandum  regarding 
exemption  to aluminium foil 
interlined with issue paper for 
use in tea chest linings from 
whole of basic and additional 
duties of Customs.

[Placed in Library, Sse No. LT-494/80]

<(7) A copy each of the following Notifi-
cations (Hindi and English versions) 
issued  under  the  Central  Excise 
Rules, 1944:—

î) GSR 29 (E) published in Gazette 
of India elated the 1st February, 
iq8o together with an explana-
tory  memorandum  regarding 
amendment to Notification No. 
89/79-CEdated the  1st March, 

1979*

■{ii) GSR 61 (E) published in Gazette 
of India dated the 37th February, 
1980 together with an explana-
tory  memorandum regarding 
increase in the rate of excise duty 
on non-naphtha  based PVC.

(hi) GSR 62 (E) published in Gazatte 
of India dated the 27 th February, 
1980 together with an explana-
tory  memorandum  regarding 
reduction in the rate of excise duty 
on polystyrene.

(iv) GSR 63 (E) published in Gazette 
of India dated the 27th February, 
1980 together with an explana-
tory  memorandum  regarding 
reduction in the rate of excise 
duty on nylon moulding powder 
and 4 other plastic resins.

(v> GSR 78 (E) published in Gazette 
in India dated the 7th March,
1980 together with an explana-
tory  memorandum  regarding 
extension of exemption of Central 
Excise Duty on Nylon Yarn.

lacedin Library. See No. LT-495/80]

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS  (SHRI BHISHMA 
NARAIN SINGH): With Your permission 
Sir, I rise to announce that Government 
Business in this House during the week 
commencing  17th  March, 1 9 8 0 , will 
consist of :—

(1)  ‘C o n sid eratio n   o f a n y   item   o f G o v e r n *

m e n t   Business  carried  over  fro m  

to day's O r d e r   p a p e r.

(2)  G e n e r a l  discussion  o n   the  Budg-*ts

for  1980- 81  v otin g  o f  D e m a n d s   for 

grants  on  A c c o u n t   for 1980-81 a n d  

discussion a n d  v otin g  o n   the  S u p p le ­

m e n ta ry   D e m a n d s   for  G r a n ts   for 

1979-80 for the States o f M a h a r a s h tra , 
O rissa,  P u n ja b ,  R a ja s th a n .  T a m il 

N a d u   a n d   U tta r   P rad e sh .

(3 )  Discussion o n  the R r p o rt o f thr C o m m -  

iS'io ier  for  S c h e d u le d   Castes  a n d   S c ­

h e d u le d   T rib e s  for  the  year 1977-78.

(4)  C o n s id e ia tio n   a n d   passing  o f  the 

R eq u isitio n in g  a n d  A cq uisition o f  I m ­

m o v a b le   Prop erty  (A m e n d m e n t )  Bill, 

1 98 0 .

(5)  F u r th e   discussion  o n   the yMth  A n n u a l 

R e p o rt  o f  the  U n io n   Piiblic  Service 

C unm ission.

SHRI  G.M. BANATWALLA (Po~ 
nnani): Mr. Speaker, Sir, the  Commis-
sioner  for Linguistic Minorities is re-
quired to submit Annual Reports. These 
Annual  Reports are laid on the Ifeble 
of the House from time to time. The 
Thirteenth Report of the Commissioner 
for  Linguistic Minorities for 1970-71 
was laid on the Table of the House on 
22nd  August, 1973.

The Fourteenth Report for  1971-72 
was laid on the Table of the House on 
10th  May, 1974.  The  Fifteentl» Re-
port  for the year 1972-73 was laid on 
the Table of the House oa 15th June, 
1977. The Sixteenth Report for 1973̂-74 
was laid on the Table of the House on 
15th June, 1977. We do not know about 
other Reports. But now it is very cfcar 
and it is very shocking that the Annual 
Reports of the Commissioner for lin-
guistic Minorities for the year 1970-71 
and for all the subsequent years have 
not been discussed by this House.  It 
is a shocking state of aflairs that for a 
period of nearly nine to ten years these 
Reports  of the Commissioner for Lin-
guistic Minorities have not been discuss-
ed. We talk a lot about the minorities 
but, then, it is a matter of great regret 
that we do no find sufficient time to 
discuss  these Reports  required  under 
the  Constitution. I therefore urge on 
the Government to see to it that early



B 0 «Vi PHAidtJtfA 25, ltil\SAKA) BOH *

time is fbuttd for tfte discussion of such 
impdrtant Report* which are submitted 
in accordance with the provisions of the 
Constitution.

F i n a l l y ,  t h e  M i n o r i t i e s  C o m m i s s i o n  

h a s  a l s o  s u b m i t t e d  i t s  f i r s t  A n n u a l  R e ­

p o r t  t o  t h e  G o v e r n m e n t  s i n c e  l o n g ,  a s  

I  u n d e r s t a n d  i t ,  b u t  t h i s  R e p o r t  h a s  n o t  

b e e n  p l a c e d  o n  t h e  T a b l e  o f  t h e  H o u s e .  

I  t h e r e f o r e  r e q u e s t  t h e  G o v e r n m e n t  

t o  s e e  t o  i t  t h a t  t h i s  A n n u a l  R e p o r t  o f  

t h e  M i n o r i t i e s  C o m m i s s i o n  w h i c h  h a s  

b e e n  r e c e i v e d  b y  t h e  G o v e r n m e n t  s i n c e  

l o n g  is  p l a c e d  o n  t h e  T a b l e  o f  the* H o u s e  

A t  t h e  e a r l i e s t  o p p o r t u n i t y .

W i t h  t h e s e  w o r d s ,  I  t h a n k  y o u .

P R O F .  M A D H U  D A N D A V A T E  : 

S i r ,  w i t h  y o u r  p e r m i s s i o n  I  a m  r i s i n g  t o  

s u g g e s t  t h e  i n c l u s i o n  o f  t w o  i t e m s  i n  

t h e  L i s t  o f  B u s i n e s s ,  a t  a  s u i t a b l e  t i m e .  

F i r s t l y ,  t h e r e  i s  a  r e p o r t  t h a t  t h e  m a t t e r  

r e g a r d i n g  t h e  a p p o i n t m e n t  o f  n r w  G o ­

v e r n o r s  i n  s o m e  o f  t h e  S t a t e s  is  l i k e l y  

t o  b e  c h a l l e n g e d  i n  a  c o u r t  o f  l a w .  A c c o r ­

d i n g  t o  A r t .  1 5 6 ( 1 )  o f  t h e  C o n s t i t u t i o n !  

t h e  G o v e r n o r  s h a l l  h o l d  o f f i c e  d u r i n g  t h e  

p l e a s u r e  o f  t h e  P r e s i d e n t .  B u t  t h i s  

p l e a s u r e  o f  t h e  P r e s i d e n t  i s  u n l i k e  a l l  o t h e r  

p l e a s u r e s  a n d  i t  c a n n o t  b e  a r b i t r a t e d .  

T h e r e f o r e  i t  i s  n e c e s s a r y  t h a t  t h i s  s h o u l d  

b e  d i s c u s s e d ,  s i n c e  t h e r e  a r e  a l r e a d y  

j u d g m e n t s  o f  t h e  S u p r e m e  C o u r t  a n d  

o f  t h e  P u n j a b  a n d  H a r y a n a  H i g h  C o u r t s  

i n  c o n n e c t i o n  w i t h  t h e  a p p o i n t m e n t  a n d  

r e m o v a l  o f  t h e  V i c e - C h a n c e l l o r  a n d  t h e  

a p p o i n t m e n t  o f  a  n e w  V i c e - C h a n c e l l o r  

i n  h i s  p l a c e ,  w h e r e  i t  i s  s p e c i f i c a l l y  m e n ­

t i o n e d  t h a t  t h e  p l e a s u r e  o f  t h e  C h a n c e l ­

l o r  c a n n o t  b e  t r e a t e d  a s  a r b i t r a r y ,  a n d  

i t  h a s  t o  h a v e  s o m e  b a s i s .  T h e  s a m e  q u e s ­

t i o n  a r o s e  w h e n  t h e r e  w a s  a  m o v e  t o  

S e e  t h a t  s h r i  S .  S .  D h a w a n ,  f o r m e r  G o v e r ­

n o r  o f  B e n g a l  w a s  r e m o v e d .  H e  r a i s e d  a  

h u e  a n d  c r y  a n d  a f t e r  t h a t  h e  w a s  m a d e  a  

M e m b e r  o f  t h e  L a w  C o m m i s s i o n  w i t h  t h e  

s a m e  f i n a n c i a l  f a c i l i t i e s  a n d  b e n e f i t s .  

T h e r e f o r e  t h e  m a t t e r  e n d e d  t h e r e .

W j t c ;  t h a n  t h a t ,  i n  n i n e  S t a t e s  t h e  a s s e m b ­

l i e s  h a v e  b e e n  d i s s o l v e d  a n d  i t  i s  r e l i a b l y  

l e a r n t  t h a t  i n  s o m e  o f  t h e  S t a t e s  n e w  G o v e r ­

n o r s  a r e  s o u g h t  t o  b e  a p p o i n t e d .  T h e r e  

is  a  m e e t i n g  a n d  t h e  G o v e r n o r s  h a v e  b e e n  

■ s u m m o n e d — p e r m i t  m e  t o  u s e  t h a t  w o r d —  

a n d  i t  i s  l i k e l y  t h a t  o n  t h e s e  n i n e  s t a t e s  

w h e r e  t h a  A s s e m b l i e s  h a v e  a l r e a d y  b e e n  

d i s s o l v e d  a n d  w h e r e  i n  n o  p o p u l a r  G o ­

v e r n m e n t  e x i s t s ,  w i t h o u t  t h e  c o n c u r r e n c e  

o f  a  p o p u l a r  G o v e r n m e n t  s o m e  G o v e r n o r s  

w i l l  b e  t h r u s t .  T n e  r e a s o n  i s  t h a t  t h e r e  is  

a n  i m p e n d i n g  t h r e a t  t h a t  t h e  P r e s i d e n t i a l  

p r o c l a m a t i o n  o f  P r e s i d e n t ’ s  R u l e  i n  t h e  

n i n e  s t a t e s  i s  l i k e l y  t o  b e  d i s a p p r o v e d  i n  t h e  

t i p p e r  H o u s e .  S o  t h e y  w a n t  t o  a p p o i n t  

G o v e r n o r s  w h o  a r e  a m e n a b l e  t o  t h e  a d v i c e  

^ t n d  a m e n a b l e  t o  t h e  a c t i o n  t h e  C e n t r e  

is  l i k e l y  t o  t a k e .

This is a serious matter. I feel this matterx, 
should be discussed in the House and 
I hope the Minister of Parliamentary, 
Affairs will And some time. .

T h e r e  i s  a l s o  a n o t h e r  i s s u e .  ( I n t e r r u p ­

t i o n s , )  T h e  s p e a k e r  h a s  a l l o w e d  m e .  T h e  

S p e a k e r  h a s  t a k e n  n o t e  o f  i t  .

T h e  s e c o n d  q u e s t i o n  i s  t h i s  I  a m  s u g g e s ­

t i n g  t h a t  t h e r e  s h o u l d  b e  a  r e v i s i o n  o f  

t h e  e x i s t i n g  g u i d e l i n e s  t o  b e  g i v e n  t o  v a r i ­

o u s  S t a t e s ,  p a r t i c u l a r l y  a l l  t h o s e  S t a t e s  

w h i c h  a r e  o n  t h e  c o a s t a l  l i n e ,  

t o  s e e  t h a t  t h e r e  i s  a  c o m p e t i t i o n  t o - d a y  

b e t w e e n  t h e  s m a l l  f i s h e r m e n  a n d  t h o s e  

w h o  a r e  r e s o r t i n g  t o  m e c h a n i s e d  f i s h i n g .

A s  a  r e s u l t  o f  t h a t , w e  f i n d  t h a t  t h e  s m a l l  

f i s h e r m e n  a r e  s u f f e r i n g  a  l o t .  N o  d o u b t

5  K m  d i s t a n c e  f r o m  t h e  s h o r e  i s  r e s e r v e d  

f o r  t h e m  a n d  t h e  r e s t  o f  t h e  d i s t a n c e  i *  

g i v e n  t o  t h o s e  w h o  a r e  r e s o r t i n g  t o  m e c h a n i ­

s e d  f i s h i n g .  T o  m o s t  o f  t h e  f i s h e r m e n  i n  

K e r a l a ,  T a m i l  N a d u ,  t h e  K o n k a n  r e g i o n  

o f  M a h a r a s h t r a  a n d  t h e  r e s t  o f  t h e  c o a s t a l  

a r e a s ,  t h i s  l i m i t  i s  n o t  a c c e p t a b l e  a n d  t h e y  

w a n t  t h a t  p a t r o l l i n g  b y  p o l i c e  l a u n c h e s  

is  d o n e  s o  t h a t  t h e r e  is  n o  e n c r o a c h m e n t  

b y  m e c h a n i s e d  t r a w l e r s  i n t o  t h e  a r e a s  

w h e r e  f i s h i n g  i s  d o n e  b y  o r d i n a r y  m e t h o d s .

I  h o p e ,  S i r ,  s o m e  t i m e  w i l l  b e  f o u n d  t o  

d i s c u s s  t h i s  p r o b l e m .

M R .  S P E A K E R  : S h r i m a t i  P r a m i l a

D a n d a v a t e .

sfRmr : wrer Hffnw,
'TT . . . .

S H R I  K .  L A K K A P P A  :  C a n  b o t h  o f  t h e m  

c r i t i c i s e  t h e  g o v e r n m e n t ,  S i r  ?

MR. SPEAKER :  T h e r e  i s  n o  a n t i - m o n o *  

p o l y  y e t  h e r e .

tfiwi d y(w«rf) :
rarer nftor, nffrrml oft yyjurn £

wwjre qrfiwrtid
it ,  W t V  W I T T n  fawfr

% ftnf * wrcft vft if r 1 m 
qft ¥* ira t  AW % irffcwt

wn% smfar |fairs ftaftqttwfewf 
3*r
|  SRrtr $ ifpsr

srrf̂  1

t  wMnT frif Tim g, 
wre 5* ̂  1 # ftwr 5#
«rrer *r ft

.. ^  mJLmm J k .  I- ^  ----■iiwiwi«r ^«rrcrw itsnux
arc vsmvrx 

t  i j *  <j i t  v *  v t f t r F m  w f f ^ r r
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P* taift] |
% for «rc *rf £ \ 5 am 

fr trtr 3** tffor *ror ifr tfr,sr«rift wwm fvvr irt $ I 
jt *r«f $ »rf f i q&r jpr

^ ^  WteT %■ T̂«T VfTRVR PRT *T3TT
t j s r m  jnrcr |  ft? jftnr *rf̂ rufi 
y|fi™n «nff %?ft f, «r̂  *r«*f %■ ̂ T«r 5iw sftw 

|  %ltx ^ r  «fr vr*r w rft $ i 

vmt «rm $ ft?
^  I T$ «R grfhT W TT |

finrvt «rfr % ftrtjr
^  fr *rr$ f i ^  ^
nw*aw ^ '3^r fW*af*w ^ T̂r $ i 
Sinfr ^  jtpt̂ t $ ft? i(% «?r ?t w t o
^ *ftK %X 3fr jrfflfrnT *Tft T* VT
«T? *T̂ f W T t  fasr ?fK-4IHŴ< 
W’TT 5t̂ T̂*T 'Jdill ’WTf̂T f̂ % far $*iT<l 
*11̂1 sff qft ’JWT $t I

M R .  S P E A K E R  : S h r i m a t i  G e e t a  M u k h e r j e e .

Y o u  h a v e  n o t  g i v e n  i t .  Y o u  s h o u l d  

h a v e  g i v e n  i t  i n  w r i t i n g .  Y o u  h a v e  o n l y  

g i v e n  y o u r  i n t e n t i o n  i n  w r i t i n g — n o t  t h e  

p o i n t s  y o u  w a n t  t o  r a i s e .  I n  f u t u r e  y o u  

p l e a s e  d o  i t .  Y o u  g i v e  t h e  p o i n t s  a l s o .

S H R I  I N D R A J I T  G U P T A

( B a s i r h a t )  : S h e  is  a  n e w  m e m b e r .

S H R I M A T I  G E E T A  M U K H E R J E E  

( P a n s k u r a )  :  I n  v i e w  o f  t h e  f a c t  

t h a t  M r s  D a n d a v a t e  h a s  a l r e a d y  

r a i s e d  t h e  n e c e s s i t y  o f  t h e  q u e s t i o n ,

I  d o  n o t  w a n t  t o  r e p e a t .  I  r e q u e s t  y o u  t o  

a d m i t  m y  N o -  D a y - y e t  N a m e d  m o t i o n  o n  

t h e  s u b j e c t .

M R .  S P E A K E R  :  I t  g e t s  a n  a d d e d

i m p e t u s *

S H R I  I N D R A J I T  G U P T A :  T h e  m o t i o n  i s  

t h e r e  a l r e a d y .  I t  m a y  k i n d l y  b e  a d m i t t e d  

f o r  d i s c u s s i o n .

M R .  S P E A K E R :  Y o u  k n o w  w e  d i s c u s s  it  

. . . .  I  a m  s e i z e d  o f  t h e  m a t t e r .

S H R I  I N D R A J I T  G U P T A  : T h i s  is  a n  

u r g e n t  m a t t e r  w h i c h  e v e r y b o d y  i s  s u p p o r t i n g .

M R .  S P E A K E R :  W e  k n o w .  W e  w i l l  d o  i t .

A N  H O N  M E M B E R  :  W e  w a n t  t o  k n o w

t h e  r e a c t i o n  o f  t h e  M i n i s t e r .

SHRI INDRAJIT G U P T A  :  I t  i s  a  

N o  D a y - Y e t - N a m e d  m o t i o n .

J t C a n  be taken u p  f o r  d i s c u s s i o n  n e x t  w e e k .

SHRI NIREN GHOSH: The appointment 
of Governors is a serious matter. It should- 
find a place in the next week's discussion^

M R .  S P E A K E R  :  D r  S u b r a m a n i a m  

S w a m y  a n d  S h r i  E d u a r d o  F a l e i r o .  B o t h  

o f  t h e m  w a n t e d  t o  s p e a k .  As a  special - 
e a s e  1 a l l o w  y o u .  N e x t  t i m e  y o u  please 
g i v e  m o  n o t i c e  i n  t i m e .  P l e a s e  b e  b r i e f . .  

M r .  F a l e i r o ,  y o u  a i t *  a  y o u n g  m a n . .  

W h y  s h o u l d  y o u  b e  l a t e  ?

S H R I  E D U A R D O  F A L E I R O  ( M o n -  

m u g a o )  :  I  g a v e  y o u  b e f o r e  1 0  O ' c l o c k .

S H R I  K .  L A K K A P P A  ( T u m k u r '  :~  

T i n -  t i m e  is  n o t  t h a t  i m p o r t a n t .

M R .  S P E A K E R  : F o r  y o u r  i n f o r m a ­

t i o n ,  M r  F a l e i r o  it  w a s  r e c e i v e d  a t  i n . 2 0  

am.

S H R I  E D U A R D O  F A L E I R O :  I  a m

s o r r y  . I  s e n t  t h e  l e t t e r  b e f o r e  1 0  a .  m .  I  

a m  s o n v  i f  t h e  m e s s e n g e r  h a s  b r o u g h t  it  

l a t e  h e r e .

M R .  S P E A K E R : 11 m i g h t h a v e  g o t  s t u c k  

u p  . o m - w h e r e .  A l l  r i g h t ,  p l e a s e  g o  a h e a d .

S H R I  E D U A R D O  F A L E I R O  : A  v e r y  

i m p o r t a n t  r e p o r t  h a s  b e e n  p l a c e d  o n  t h e  

T a b l e  o f  t h e  H o u s e  o n  t i e  n t h  

i n s t a n t  a n d  t h a t  is  t h e  V a i d y a l i n g a m  

R e p o t  1 w h i c h  i n q u i r e d  a n d  w e n t  

i n t o  t h e  c h a r g e s  o f  c o r r u p t i o n  a g a i n s t  

t h e  f . m i i l y  m e m b e r s  o f  t h e  f o r m e r  P r i m e  

M i n i s t e r ,  S h r i  M o r a r j i  D c s a i  a n d  a g a i n s t  

t h e  f a m i l y  m e m b e r s  o f  t h e  f o r m e r  H o m e  

M i n i s t e r  a n d  D e p u t y  P r i m e  M i n i s t e r ,  

M r .  C ’ h a r a n  S i n g h .................

S H R I  I N D R A J I T  G U P T A  : H e  w a s

P r i m e  M i n i s t e r  a l s o .

S H R I  E D U A R D O  F A L E I R O  :

Y e s ,  a l s o  P r i m e  M i n i s t e r .  T h e  c h a r g e s  

h a v e  b e e n  f o u n d  t o  b e  c o r r e c t .  

T h e i r  a r e  s e r i o u s  c h a r g e s  o f  a b u s e  

o f  p o w e r  b y  p e o p l e  c l o s e  t o  h i g h  

o f f i c e *  a n d  a l l  o p p o r t u n i t y  w a s  g i v e n  to- 

t h e i r  p e o p l e  n a m e l y  S h t i  K a n t i  D e « a i r 

S h r i m a t i  P a d m a  D c s a i  a n d  t h e  w i f e  o f  t h e  

f o r m e r  H o m f *  M i n i s t e r  a n d  P r i m e  M i n i s t e r  

M r .  C h a r a n  S i n g h .

T h e v  were assisted by lawyers, by advo-
cates. \o w , this is a case on which not 
only Government must take action b u t  

Go\ernment must tell us w h y there has
b e e n  d e l a y  i n  t a k i n g a c t i o n .  W e  m u s t  h a v e  

a  f u l l  d i s c u s s i o n  i n  t h e  H o u s e .  I  s u b m i t  

t h a t  t h i s  is  a n  u r g e n t  m a t t e r  o f  p u b l i c  

i m p o r t a n c e  w h i c h  m u s t  b e  d i s c u s s e d  b y  

t h i s  H o u s e  w i t h  a  s e n s e  o f  u t m o s t  p i i o r i t y . .

D R . S U B R A M A N I A M  S W A M Y  

( B o m b a y  N o r t h - E a s t )  t T h i s  P a r l i a m e n t  

created the Indian Institute o f  

T e c h n o l o g y ,  P o w a i ,  and w e  c o n s i d e r  

t h i s  I n s t i t u t e  a s  a n d  i n s t i t u t e  o f
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national im p o rta n c e .  T h e  In d ia n   Institute 
of Technology, Powai, h a s   be e n   closed 

down for the last ten  d a y s .  T h e   students 

h a v e  been asked to v acate   th e  ho-tel  a t  a  
very crucial tim e in the a c a d e m ic   sem ester. 
T h e r e fo r e ,  I  t h in k   this  P a r lia m e n t  is  the 

only fo r u m   w h ic h   can   take  notice  o f  this 
{grave  situ ation .  T h e   Institute  h a s   b e e n  

clo sed d o w n  largely be cau se  in m y  o p in io n , 

o f  the trigger h a p p y  n a tu r e  o f th e D irec to r 
w h o   over- reacted  to  the  d e m o n s tra te  n o f 
'Stu den ts w h ic h   w a s  i  very  sm all  d e m o n s ­
tratio n .  T h is   Institute  c a n n o t  b e   Jcipt 

closed  like  this.  It  m u s t   b e   o p e n e d .  T h is  

P a r lia m e n t  m u s t   discuss  th e   affairs  o f  the 

I n d i a n   Institute  o f  T e c h n o lo g y ,  P o w a i. 

w h ic h   institution  w a s   cieated  b y  an   A r t  o f 

P a r lia m e n t.

T h e  sec o n d  k s u e   is,  the G o v e r n m e n t   h a s  

b e e n   in  p o w e r   for  t w o   m o n t h s , a n d   w e   d o  

riot  k n o w   w h a t   its  fu n d a m e n t a l  attitudes 

a n d   policies  are.  F o r   e x a m p le ,  w e   d o   n o t 

k n o w   w h a t  is  their  foreign  policy w h e t h e r  

th e y  are c o n tin u in g  the J a n a t a  G o v e r n m e n t ’s 

fo re ig n   p o licy   or  th e y  are ch an q in e :  it. 

T h e r e  are  d e v e lo p m e n ts  in  the  n e ig h b o u r ­

h o o d   particularly  th e   India- Pakistan m  lo­

tions  w h ic h   h a v e   re a c h e d   a  very n  ucial 

stage.  I  th in k   w e   m u st  h a v e   a   discussion 

in  P a r liam e n t  0 1   the  foreign  p o lio  of llie 
j ie w   G o v e r n m e n t , w ith   particulai  r e tu r n e e  

to   In d ia- P ak istan relatio n ’s.

S H R I   K .   L A K K A P P A   :  Sir ,  I  h a v e  

w ritten a   letter  o n   the  s a m e   i s s u e.................

M R .  S P E A K E R   : W h a t d o y o u  w .m t   to 

•say ?

S H R I   K .   L A K K A P P A   : A b o u t  V aidy a-  

1 in g a m  R e p o r t .

M R .   S P E A K E R   :  Y o u   s h o u k d   h a v e  

"given  m e   notice.  I  h a v e   not  icceiv ed.  N o .

S H R I   K .   L A K K A P P A   :  O n e   m in u t e , 

S ir.  W h ":". th e S h a h  G o m m isa io .i w a s   co n s­

titute  d a n d   a   rep ort  w a s   given   there 

w e r e   d e m a n d s   for  discussion.  I  w a n t   to 

Ic n o w   this.  W h y  is the G o v e r n m e n t   keep ­

in g  qu iet  over  the  V a id y a lin g a m   R< port  ? 

" W n y   is fo llo w   u p   action  n o t  beint;  taken  

{Interruptions).  B ig   p e o p le   w e re   inv o lved in 
'C o rru ption .  A n   inq uiry  w a s  in s titu te d .. . .

M R .  S P E A K E R   : H e  h as already   m e n ­

t io n e d .  N o .  I  d o  n o t  a llo w .  Y o u   h a v e  

m a d e   y o u r   p o in t.

T h e   M in ister  o f  P a r lia m e n ta r y   Aflairs.

(Interruptions)*

MR. SPEAKER : Please take your scat.
T h e   M in ister  o f  P arliam e n tary   Affairs 

■will  reply.

SHRI EHISHMA NARAIN SINGH : I
h a v e  n o te d   d o w n   th e   suggestio ns  m a d e  

b y   the  h o n .  M e m b e r s ,  a n d  I  w ill b r in g  

t h e m  to th e  notice  o f th e B usiness a d v is o ry  

C o m m it t e e  e xce p t  th o se   suggestio ns w h ic h  

ar«*  h y p o th e tica l.  (Interruptions)

S H R I   K .   L A K K A P P A   :  Sir,  this  is  a  

v ery  serious m atte r.  T h e   p e o p le   o f  this 

c o u n tr y   are  d e m a n d in g .  T h is   is  a   vital 

is s u e .. {Interruptions)  H e   h a s   n o t  ta k e n  

co g n iza n c e  o f this.

M R .   S P E A K E R   :  H e  h as  tak en   co gn is­

a n c e   o f it.

S H R I   K .   I A K K A P P A   :  K i n d l y   direct 

th e   M in is t n   to  say  so m e th in g   in  th e  

m atter.

S H R I   B H I S H M A  N A R A I N   S I N G H   :

I  h a v e  alre ad y  said th a t this m atte r w ill b e  

p lac e d   before  the  B usiness  A d v is o r y  

C o m m it t e e .  W h a t  m o r e   c a n   I  say   ?

M R .   S P E A K E R   :  N o w   M a tte r s  u n d e r  

3 7 7 .  S h ri  S k a it a h   T h o m a s .  H e   is  n o t  

h   re.  Sh ri K r is h n a  P r a ta p  S in g h .

S H R I   M R U T Y U N J A Y A   N A Y A K t  

(P h u lb a n i)  :  M r   S p e a k e r , S ir,  I w a n t  to 

raise a   S h o r t  N o tic e   Q u e s t io n .  M a n y  

p eo p le  in  m y   place  are  b e in g   killed.

M R .   S P E A K E R   :  P lease  ta k e   y o u r

seat,  y o u   c o m e   a c c o r d in g   to   rules.  I 

h a v e   alre ad y   called th e  M e m b e r   a n d   h e  

is  o n   his  legs.  Shri  K r is h n a   P r a fa p  

S in g h .

M A T T E R S   U N D E R   R U L E   3 7 7

(i ) Relay  hunger  strike  by  the 
Scientific and  Technical Officers 
of Oil and Natural Gas Commission.
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